TI TEM NO 17 COURT NO. 9 SECTION | VB

SUPREME COURT OF I NDI A

RECORD OF PROCEEDI NGS

Petition(s) for Special Leave to Appeal (Gwvil)...... / 2006

CC 7364/ 2006
(From the judgenent and order dated 07/12/2005 in LPA No. 391/1999 & LPA No. 392/1999 & LPA N
0.
393/1999 & LPA No. 394/1999 & LPA No. 395/1999 & LPA No. 396/1999 & LPA No. 397/1999 & LPA
No. 398/1999 & LPA No. 399/1999 & LPA No. 400/1999 & LPA No. 401/1999 & LPA No. 402/1999 &
LPA No. 403/1999 & LPA No. 404/1999 & LPA No. 406/1999 & LPA No. 407/1999 & LPA No. 408/1999

& LPA No. 409/ 1999 & LPA No. 410/ 1999 & LPA No. 411/ 1999 & LPA No.
446/ 1999 & LPA No.

471/ 1999 & LPA No. 472/1999 & LPA No. 473/1999 of The H GH COURT OF PUNJAB & HARYANA

AT CHANDI GARH)

STATE OF HARYANA Petitioner(s)
VERSUS

SURI NDER KUMAR & ORS. Respondent ( s)

Wth A1 (c/delay in filing SLP and office report)

Date: 29/09/2006 This Petition was called on for hearing today.

CORAM :
HON BLE Dr. JUSTI CE AR LAKSHVANAN
HON BLE MR JUSTI CE A K. MATHUR
For Petitioner(s) M. A ay Siwach, A AG

M. T. V. Geor ge, Adv.

For Respondent (s)

UPON hearing counsel the Court made the follow ng

ORDER



Del ay condoned.

| ssue noti ce.

Tag with SLP(C) No. 12661/ 2006.

( A D Sharma ) ( Phool an Vati Ar
ora )

Court Master Court Maste



